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(c) whether the Government propose to THE MINISTER OF STATE INTHE MINIS-
provide any such facility to such traders; TRY OF CHEMICALS AND FERTILIZERS 

(d) if so, the details thereof; a~d 

Ie) if not, the reasons therefor? 

THEMINISTEROFSTATEINTHEMIN-
ISTRY OF URBAN DEVELOPMENT AND 
MINISTEROFSTATEINTHEMINISTRYOF 
WATER RESOURCES (SHRI P.K. 
I rluNGON): (a)to(e). The NewDelhi Municipal 
Committee and the Municipal Corporation of 
Delhi have reportedthatthey are not allotting any 
shop/kiosk to the traders in their Jurisdiction in 
view oftheircommitmentto the Hon'ble Spreme 
Court of Indiaon21.12.1989inthecaseofShri 
SaudenSingh Vs. N.N.C.{SLP{c) No. 15257/87 
.Furtheraction in this regard, is every, would be 
taken after the verdict of the Supreme Court is 
received. 

[English] 

H-ACID Manufacturing units 

6193. DR. R MALLU: Will the PRIME 
MINISTER be pleased to state 

(a) the details of the companies manufactur-
ing H-Acid in the country as on March 31 , 1993, 
State-wise; 

(b) the installed and actual production ca-
pacityof H-Acid ofthese companies; 

(c) whether the Govemment have under-
taken any studies on occupationaVenvironmen-
tal and ecological aspects of H-Acid; 

(d) if so the details thereof; 

(e)whethertheGovemmentproposetoclose 
down the H-Acid manufacturing units due to 
Iheiroccupafional hazards; and .' 

(f) if not, the reasons therefor? 

(SHRI EDUARDO FALERIO): (a) to (f). The 
information is being collected and will be laidon 
the Gable ofthe House. 

DDA Flats Under S.F .S. 

6194. SHRI ANAND RATNA MAURYA: 
Will the Minister of URBAN DEVELOPMENT 
be pleased to state: 

(a) the number of flats under the Fifth Self 
Financing Scheme allotted in Pashcimouri by 
the Delhi Development Authority; 

(b) the cost of construction of these flats 
constructed till 1990 and the amount demanded 
from the allottes; 

(c) the number of allotment cancelled for not 
making the said payment by the allottees; 

(e) if not, the reasons therefor? 

THE MINISTEROFSTATEINTHEMIN-
ISTRY OF URBAN DEVELOPMENT AND 
MINISTER OF STATE IN THE MINISTRY OF 
WATER RESOURCES (SHRI P.K. 
THUNGON): (a) The DDA has reported that 
1656SFS flats were allotted to the registrantion 
schemes including the 5th SFS registration 
scheme upto 31.12.90 in Pashcimluri in differ-
entpockets. 

(b) DDA has reported thatthe cost of con-
struction of SFS flats constructed till 1990 in 
Pashnmipuri ranged between Rs. 1.2Slacs to 
Rs., 1.27IacsforcategoryllandRs. 1.90t02.23 
lacsforcategory III. However, the disposal cost 
of the flats is worked out by DDA on completion 
on the"basis of actual expenditure, antq>ated 
liabilities, if any, plus over head charges and 
land premium as approved by the authority on 
'no profit no loss basis' andarnount demanded 
byOOAfromtheseaJlotteesrangedfroms. 1,97 
100/- to Rs. 2.25. 000' plus usual charges tor. 
CafegoIy-" tlatsand As. 2,23,. 400'- to As.2.2B. 




